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The MIDIs&er of Defence (Shrl Y. B. 
Cbavu) : I regret to inform the 
House that at approximately 15 30 
hours on 22nd February, 1966 a 
Toolani aircraft engaged in a tralnlng 
exercise crashed near Gauhati alr1leld. 
The aircraft struck an aerial and 
crashed killing the pilot, Flying OI!I-
rer J. S. Sidhu. The aircraft hit 
some huts and appeared to have 
caught fire on Impact. 
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airfield caught fire and 8 building be-
lonlf\ng to the Assam Jl'J.ylng Club was 
badly damaged. The nmnber of 

civilian casualties so far amount to 
eighteen. The details are as follows:-

Killed-41 (7 adults and 1 child). 
Injured-IO. 

All those injured were given Imme-
diate medical aid by the Air Foree 
and removed to the Gauhati CiVil 
Hospital. 

A Court of Inquiry with a senIor 
officer of the Air Force as the Presid-
ing OffIcer has already been convened 
to investigate the accident. 
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Shrl Y. B. ChaVUl: As 'far as the 
question of accidents in the AIr Force 
are concerned, as the House is aware, 
we had appointed a very Iilgh-power-
ed committ"e to go Into the causes 
of these accidents, and a very careful 
and studied report was produced by 
that committee. I had given some 
summary of that report to this House 
also. All these matters have been 
gone into ·there. If necessary, the 
hon. Member can go into it; if be 
wants. I can certainly supply that 
summary to him. 

A. far tI. thl. particular incident I. 
concerned, It Is very dl1!lcult for me 
to say exactly what the cause of the 
accident was, because a court of 
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inquiry haa been convened, and we 
shal! have to wait till their report 
comes. 

Sbrl Warlor (Trichur): But the 
Government took lOme steps on the 
enquiry report. 

Shrl Y. B. Cbavan: We have cer-
tainly. A summary of the report, 
which I had submitted to the hon. 
House, gave the reasons for accidents 
and th'e recommendations of the com-
mittee. Steps have been taken about 
them. 
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Shrl Y. B. Cbava:a: It is diftlcult tor 
me to accept the suggestion of the 
hon. Member, because the pilot 
belOlllled to a certain squadron and 
that squadron was doing certain 
~xercises. Before this accident, he 
was only about 2a-tIO minutes in the 
air in the same plane because he came 
from lOme other plaee to this parti-
cular place. 80 I have no informa· 
tion or evidence to show that he was 
overworked as such. 

8l1rl LInp Bedd,. (Chikballapur): 
May I know whether the aUepd in-
discipline among airmen i. reepGnsl-
ble for this air <:rash? 

SlIrl Y. B. Cbavan: I do not think 
10. 

Sbrl P. C. Borooah (Sib .. ,ar): All 
modern airports nowadays are equip-
ped with guided control instrument 
landing sets with the help of which 
an approaching aircraft coUld be safe-
landed. May I know whether this 
Borjhar airport was equipped with 
that instrument? If not, do Govern-
ment propose to inst"al such .eta in 
all important airports? 

Sbri Y. B. Cbavan: In this parti-
cular case, there was no question ot 
landing; there was, really speaking, 
no contact between the aircraft and 
civil control. They were doing some 
sort of exercise, the details ot which 
1 cannot disclose at the present 
moment. 80 there was no question 
of it being deprived of certain aid by 
reason of the airport not having cer-
tnin equipment. I am saying this 
from available information. I think 
it Is rather dllllcult to go Into details 
at this stage, because inve.tilation is 
going on. 
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Mr. Deputy-Speaker: The question 
must relate to the accident. 
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Sllrl Y. B. CIlaVu.: All far a. 1 can 
understand the point raised, it is a 
very relevant and legitimate queation, 
and the enquiry committee to which 
I made reference has gone into all 
these aspecll, and certalnly even this 
Inve.lilalion, when it reachea 111 con-

elusions as to what shoula be a 
Will certainly do 80 in the light 
those observations and recommel, 
tions. 

Silri A. P. Sharma (Buxar): Till 
the proceeding of the enquiry is com-
pleted, may 1 know if the families of 
the people Who have died as a result 
of this Ilccident will be paid compen-
sation? • 

Sbrl Y. B. CIlaVu.: Some IOrt 01 
relief can be contemplated, but the 
compensation will pouibly have to 
wait till the result of the investiga-
tion. 
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Sbrt Y. B. Claavu: The question 
that the hon. Member has raised is 
about the fatijue of the metal and 
the other point. involved In it. It is 
normally taken Into account when 
the question of maintenance of the 
aircraft is considered, and only those 
which are 8t for service and t\ylng 
are kept on the t\ying list. When we 
think of the serviceability of an air-
crafl, all these queatioDS are lone 
Into. A. I said, I presume this paTU-
cular aircraft must have been service-
able, otherwise they would not have 
allowed it. If it was not, certainly 
it would be disclosed in the InveaU-
gation. 
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TIle Lnl, Sah'I" then nd.icJurneod till 
I-:lellen of th(' CLock on Thur.da.lI. 
!-'C,hT1WTU 24, 1966/Pllalgtma 5. 1887 
lSllka). 




